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Man dies in city excise dept custody, probe ordered

https://timesofindia.indiatimes.com/city/ranchi/man-dies-in-city-excise-dept-custody-
probe-ordered/articleshow/106651629.cms

Ranchi: Tension brewed in the Gonda locality in city after a person accused of selling
liquor illegally was picked up by the local excise department personnel on Saturday and
died during their custody on the same day. The department, however, refuted claims of
torture leading to the death of Nitesh Vishwakarma and said the victim tried to Kill
himself by suicide following which he was rushed to the hospital but did not survive.
Meanwhile, the Ranchi district administration has ordered a judicial inquiry into the
incident on Sunday and sought the chief judicial magistrate’s support in appointing a
judge to conduct the probe.

After Nitesh’s death, Gonda police registered a case against the excise department
officials under Section 302 of the IPC based on a complaint lodged by a victim’s relative
on Sunday.

Police, however, said the complainant has neither mentioned the names nor the number
of accused personnel even after accusing the department officials of beating up Nitesh,
leading to his death.

Earlier, the department said it apprehended Nitesh on Saturday in connection with the
illegal sale of liquor and brought him to its office under the Gonda police station. In its
custody room, Nitesh attempted to end his life by suicide after which the personnel
rushed him to the hospital but died, the department added.

On Sunday, the district administration also formed a medical board, which conducted
the post-mortem on Nitesh’s body under the supervision of a magistrate. The whole
process was also video-graphed. Later, the district administration will submit a report of
the incident to the National Human Rights Commission.
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Sylendra Babu s tips for students to excel

https://timesofindia.indiatimes.com/city/coimbatore/sylendra-babus-tips-for-students-to-
excel-in-coimbatore/articleshow/106652311.cms

Coimbatore: These five Cs - Critical thinking, Curiosity, Creativity, Cooperation, and
Communication — are essential for the employability of every student irrespective of
their stream, former DGP Sylendra Babu said.

Speaking at an interactive session with the students of Dr G R Damodaran College of
Science in the city on Monday, Sylendra Babu said, “To win, you must first fail.”

‘Without failure, success means mundane, and your experiences are too little. Only
when you fail your problem-solving skills will enhance,” he said.

Later, speaking to TOI, the former DGP said, “Tamil Nadu police will continue to be the
best for the next 30 years.”

“‘Policemen never retire, and their spirits are always active. Every officer is interested
and talented in some skills like teaching, coaching and sports. Despite having such
skills, many officers struggle post-retirement,” he said.

‘I have a suggestion for the welfare of every officer, who is on the verge of retirement
with five more years left. It would be great if the government allocates special sessions
to identify their interests and train them accordingly for a life post-retirement. | will
submit a proposal to the commissioner for the same,” he added.

The state government has introduced initiatives like yoga, meditation, counselling, and a
mandated weekly off for police personnel to manage their stress, he added.

We also published the following articles recently

Specialist doctors can now retire at 65 yearsThe state government of Dehradun has
raised the retirement age of specialist doctors in the health and medical education
department from 60 to 65 years. Health minister Dhan Singh Rawat, along with senior
health department officials, discussed this measure in a meeting. A panel will be formed
to select doctors based on exceptional merit. The preliminary discussions focused on
this topic.106605762

Bratya: Governornot thinking of students interestKolkata's education minister criticizes
the governor's actions regarding the Jadavpur University convocation. The university
seeks clarification on the status of the vice chancellor after the governor removed him.
Meanwhile, TMC professors request the vice chancellor to resume office amid the
deadlock. The registrar is also awaiting clarification from the education department.
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Pending works at the university will be discussed before sending a compliance report to
Raj Bhavan.106557488

NHRC notice to Telangana government, DGP over 'suicide' of engineering studentThe
NHRC has issued notice to the Telangana government and the state's police chief over
reports that an engineering student allegedly committed suicide by jumping from the fifth
floor of her college in Rangareddy district. The NHRC has taken "suo motu cognisance
of a media report that an engineering girl student committed suicide by jumping from the
fifth floor of her college in Rangareddy district, Telangana on January 5.106644449



HINDUSTAN TIMES, Online, 9.1.2024

Page No. 0, Size:(0)cms X (0)cms.

¥

g g
NATIONAL HUMAN
RIGHTS COMMISSION

Bilkis Bano case: Timeline of events from 2002 to SC verdict

https://www.hindustantimes.com/india-news/bilkis-bano-case-timeline-of-events-from-
2002-to-sc-verdict-101704694459166.html

The 11 convicts in the Bilkis Bano gang rape case were granted remission by the
Gujarat government on August 15, 2022.

The Supreme Court of India on Monday rapped the Gujarat government for granting
remission to the 11 convicts in the Bilkis Bano gangrape case. The 11 convicts,
sentenced to life imprisonment, were released by the Gujarat government in 2022 under
its remission policy.

Bilkis Bano's rapists were released on remission by the Gujarat government. (File)

The Supreme Court bench said that the Gujarat government did not have the
jurisdiction to take a decision onb the remission of sentence for the 11 convicts, who
were imprisoned for gang raping Bilkis Bano and murdering members of her family.

Wrap up the year gone by & gear up for 2024 with HT! Click here

Further, the apex court has ruled that the released convicts in the case have two weeks
to surrender before the authorities.

Bilkis Bano case: Timeline of events

During 2002 Guijarat riots, Bilkis Bano, who was five months pregnant at the time, fled
her home in Randhikpur village with her 3-year-old daughter, husband and other family
members.

Bano and her family had reached the Chhaparvad district when a mob of 20-30 men
attacked their group with sickles, swords and stones. 11 of these men gang-raped Bilkis
Bano, her mother and three other women. Seven of her family members, including her
3-year-old daughter, were killed by the mob.

After the local police rejected her case, Bilkis Bano turned to the National Human Rights
Commission (NHRC) in 2003, eventually filing an appeal in the Supreme Court.

The Supreme Court instructed CBI to take up the investigation of the case. The
investigation agency apprehended all the accused in 2004. The trial was transferred
from Ahmedabad to Mumbai over fears of evidence tampering.

13 individuals in the case were convicted on charges of rape, murder and conspiracy,
out of which 11 were given life sentences. These convicts then challenged their
conviction in the Bombay High Court in 2008.
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After several attempts the overturn the judgement and CBI pushing for the death
penalty, the High Court upheld its previous order of life sentences for 11 convicts in
2017.

One of the convicts, Radheshyam Shah, approached the High Court and Supreme
Court seeking early release in 2022, having already served 15 years, reported Outlook
India. The SC passed this case to the Gujarat government.

On August 15, 2022, the Gujarat government released all 11 convicts in the gangrape
case under its remission policy. However, this decision sparked a major public
backlash, and prompted petitions from opposition MPs.

Bilkis Bano in 2022 filed an appeal in the Supreme Court to review the decision of the
Gujarat government ordering release of the 11 gangrape convicts.

The matter was listed in the Supreme Court in March 2023, after which arguments from
Centre and Gujarat government were heard. SC also asked the state government to
present the original documents on the basis of which the decision was taken.

On January 8, 2024, the Supreme Court decided to dismiss the remission of the
convicts in Bilkis Bano gang rape case, ordering them to surrender to the authorities in
two weeks.
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Right s body accuses Bengal govt of discriminating against Teesta
flash-flood victims

https://www.daijiworld.com/news/newsDisplay?news|D=1156600

Kolkata, Jan 8 (IANS): Leading human rights group, Association for Protection of
Democratic Right (APDR) has forwarded a communique to the National Human Rights
Commission (NHRC) accusing West Bengal government of discriminating against the
Teesta River flash flood victims.

APDR General Secretary, Ranjit Sur, said that the affected victims of Garfur Busty,
Teesta Bazar, numbering eight families were not compensated with the amount of Rs
75,000 which the Chief Minister Mamata Banerjee had disbursed at an administrative
programme on December 8 last year.

“There are complaints about some non-genuine beneficiaries availing the compensation
and hence there was clear discrimination in award of the compensation, where collusion
of panchayat officials with the alleged fake victims became apparent,” Sur said.

In the communique to the NHRC, the APDR has also said that in absence of a proper
rehabilitation programme many victims are still forced to stay in deplorable conditions at
makeshift shelters in a community hall of Teesta Bazar.

“Moreover, the victims happened to belong to an economically weaker section as most
of them were daily wagers that were dependent on river based economic activities like
quarrying on Teesta River Bank.

“Closure of quarries by district administration affected their livelihood and they are
staring at starvation and malnutrition issues in near future,” said the APDR communique
to NHRC.

The association has also requested the commission to depute an inspection team and
address the grievances of affected victims more comprehensively including speedy
compensation, rehabilitation and restoration of their livelihood through resumption of
quarry at Teesta River bank.
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NHRC notice to Telangana govt, DGP over suicide of engineering
student

https://theprint.in/india/nhrc-notice-to-telangana-govt-dgp-over-suicide-of-engineering-
student/1915531/

New Delhi, Jan 8 (PTIl) The NHRC has issued notice to the Telangana government and
the state’s police chief over reports that an engineering student allegedly committed
suicide by jumping from the fifth floor of her college in Rangareddy district, officials said.

Reportedly, the victim had joined the college just three months ago and was commuting
daily by the college bus from her residence in Kukatpally, the National Human Rights
Commission (NHRC) said in a statement The NHRC has taken “suo motu cognisance of
a media report that an engineering girl student committed suicide by jumping from the
fifth floor of her college in Rangareddy district, Telangana on January 5,” it said.

The Commission has observed that the content of the news report, if true, raises a
“serious issue of violation of human rights” which is a matter of concern.

Accordingly, it has issued notices to the chief secretary and the director general of
police in the government of Telangana, seeking a detailed report within four weeks, the
statement said.

“The report should also include the outcome of the police investigation and inquiry
conducted by the college administration, the action taken against the persons found
responsible for the incident, and steps taken or proposed to be taken to ensure that
such painful incidents do not recur,” it said.

According to the media report, carried on January 6, the eyewitnesses said the victim
took the extreme step even as her fellow students screamed at her to stop. She was
rushed to a private hospital in Isnapur by the students and college management, where
the doctors pronounced her “brought dead”, it added. PTI KND CK
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NHRC notice to Telangana govt, DGP over 'suicide' of engineering
student

https://english.varthabharati.in/india/nhrc-notice-to-telangana-govt-dgp-over-suicide-of-
engineering-student

New Delhi, Jan 8: The NHRC has issued notice to the Telangana government and the
state's police chief over reports that an engineering student allegedly committed suicide
by jumping from the fifth floor of her college in Rangareddy district, officials said.

Reportedly, the victim had joined the college just three months ago and was commuting
daily by the college bus from her residence in Kukatpally, the National Human Rights
Commission (NHRC) said in a statement.

The NHRC has taken "suo motu cognisance of a media report that an engineering girl
student committed suicide by jumping from the fifth floor of her college in Rangareddy
district, Telangana on January 5," it said.

The Commission has observed that the content of the news report, if true, raises a
"serious issue of violation of human rights" which is a matter of concern.

Accordingly, it has issued notices to the chief secretary and the director general of
police in the government of Telangana, seeking a detailed report within four weeks, the
statement said.

"The report should also include the outcome of the police investigation and inquiry
conducted by the college administration, the action taken against the persons found
responsible for the incident, and steps taken or proposed to be taken to ensure that
such painful incidents do not recur," it said.

According to the media report, carried on January 6, the eyewitnesses said the victim
took the extreme step even as her fellow students screamed at her to stop. She was
rushed to a private hospital in Isnapur by the students and college management, where
the doctors pronounced her "brought dead", it added.
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NHRC notice on compensation to differently-abled youth

https://www.newindianexpress.com/states/odisha/2024/jan/08/nhrc-notice-on-
compensation-to-differently-abled-youth-2649049.html

The youth was taken to the hospital on the pretext of regular health check up and given
Rs 2,000 incentive post surgery.

BHUBANESWAR: The National Human Rights Commission (NHRC) has issued a show
cause notice to the state government as to why compensation of Rs 1 lakh should not
be paid to a tribal youth, whose family planning surgery was conducted without his
consent.

Acting on a petition, the apex human rights panel has asked the chief secretary to
respond to the notice within six weeks. On August 3, last year, staff of Mathili sub-
divisional hospital in Malkangiri district had allegedly conducted vasectomy on a
differently-abled tribal unmarried youth without taking his consent. He was among five
persons from Ambaguda and nearby villages who underwent the procedure that day.

The matter came to fore after a group of social activists brought it to the notice of the
CDMO alleging the local health staff did so to meet their target of family planning
operations. The youth was taken to the hospital on the pretext of regular health check
up and given Rs 2,000 incentive post surgery

Stating the family planning surgery was conducted in violation of the government
guideline and protocol, petitioner Radhakanta Tripathy said human rights of the youth
were infringed due to the negligence on part of the surgeon and the ASHA worker, who
took him to the hospital.

Pursuant to the directions of the NHRC, special secretary of Health and Family Welfare
department had stated the incentive of Rs 2,000 was not paid to the beneficiary but the
ASHA worker as the victim did not have a bank account. The surgeon also admitted his
negligence and suggested the recanalisation of the no-scalpel vasectomy (NSV)
needed to be done after obtaining consent from the client.

Superintendent of Mathili SDH will ensure provision of travel, procedure related
requirements and necessary coordination support for the same. After considering the
reports, the NHRC observed the case to be a fit case for award of compensation.
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NHRC Sends Notice to Government of Telangana Over Suicide of
Engineering Girl Student at College Campus in Rangareddy

https://www.latestly.com/socially/india/news/nhrc-sends-notice-to-government-of-
telangana-over-suicide-of-engineering-qirl-student-at-college-campus-in-rangareddy-
5678992.html

Reportedly, the victim had joined the college just three months ago and was commuting
daily by the college bus from her residence in Kukatpally.

The National Human Rights Commission has taken suo motu cognizance of a media
report that an Engineering girl student committed suicide by jumping from the fifth floor
of her college in Rangareddy district, Telangana on January 5, 2024. NHRC has send a
notice to the Government of Telangana over the issue. Reportedly, the victim had joined
the college just three months ago and was commuting daily by the college bus from her
residence in Kukatpally. The Commission has observed that the contents of the news
report, if true, raise a serious issue of violation of human rights which is a matter of
concern. Suicide Caught on Camera in Telangana: Female B.Tech Student Jumps
From Fifth Floor of Building in Sangareddy, Disturbing Video Surfaces.
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NHRC serves notice to Telangana govt over reported suicide by
engineering girl student

https://www.aninews.in/news/national/general-news/nhrc-serves-notice-to-telangana-
govt-over-reported-suicide-by-engineering-girl-student20240108190226/

New Delhi [India], January 8 (ANI): The National Human Rights Commission (NHRC)
has taken suo motu cognizance of a media report that an engineering girl student died
by jumping from the fifth floor of her college in Rangareddy district, Telangana on
January 5.Reportedly, the victim had joined the college just three months ago and was
commuting daily by the college bus from her residence in Kukatpally.

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of human rights which is a matter of concern. Accordingly, it
has issued notices to the Chief Secretary and the Director General of Police,
Government of Telangana calling for a detailed report in the matter within four
weeks.The report should also include the outcome of the police investigation and inquiry
conducted by the college administration, the action taken against the persons found
responsible for the incident, and steps taken or proposed to be taken to ensure that
such painful incidents do not recur.According to the media report, carried on January 6,
the eyewitnesses said that the victim took the extreme step even as her fellow students
screamed at her to stop. She was rushed to a private hospital in Isnapur by the students
and college management, where the doctors pronounced her "brought dead". (ANI)
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India News | NHRC Serves Notice to Telangana Govt over Reported
Suicide by Engineering Girl Student

https://www.latestly.com/agency-news/india-news-nhrc-serves-notice-to-telangana-govt-
over-reported-suicide-by-engineering-girl-student-5679200.html

Get latest articles and stories on India at LatestLY. The National Human Rights
Commission (NHRC) has taken suo motu cognizance of a media report that an
engineering girl student died by jumping from the fifth floor of her college in Rangareddy
district, Telangana on January 5.

New Delhi [India], January 8 (ANI): The National Human Rights Commission (NHRC)
has taken suo motu cognizance of a media report that an engineering girl student died
by jumping from the fifth floor of her college in Rangareddy district, Telangana on
January 5.Reportedly, the victim had joined the college just three months ago and was
commuting daily by the college bus from her residence in Kukatpally.

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of human rights which is a matter of concern. Accordingly, it
has issued notices to the Chief Secretary and the Director General of Police,
Government of Telangana calling for a detailed report in the matter within four
weeks.The report should also include the outcome of the police investigation and inquiry
conducted by the college administration, the action taken against the persons found
responsible for the incident, and steps taken or proposed to be taken to ensure that
such painful incidents do not recur.

According to the media report, carried on January 6, the eyewitnesses said that the
victim took the extreme step even as her fellow students screamed at her to stop. She
was rushed to a private hospital in Isnapur by the students and college management,
where the doctors pronounced her "brought dead". (ANI)
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Telangana Student Suicide: Three Days After Girl Jumps Off College
Building, NHRC Seeks Police Probe, Govt Report

https://english.jagran.com/telangana/telangana-student-suicide-three-days-after-qirl-
jumps-off-college-building-nhrc-seeks-police-probe-govt-report-10125811

The Commission has noted that the contents of the news report, if true, raise a serious
issue of human rights violation, which is cause for concern. As a result, it has issued
notices to Telangana's Chief Secretary and Director General of Police, requesting a
detailed report on the matter within four weeks.

The National Human Rights Commission (NHRC) has taken action in response to a
media report that an Engineering girl student committed suicide on January 5 by
jumping from the fifth floor of her college in the Rangareddy district of Telangana.
According to reports, the victim had only started college three months before and was
commuting daily by college bus from her home in Kukatpally.The Commission has
noted that the contents of the news report, if true, raise a serious issue of human rights
violation, which is cause for concern. As a result, it has issued notices to Telangana's
Chief Secretary and Director General of Police, requesting a detailed report on the
matter within four weeks.The report should also include the results of the police
investigation, the college administration's investigation, the action taken against those
found responsible for the incident, and steps taken or proposed to be taken to ensure
that such painful incidents do not occur again.

As per the media report published on January 6, 2024, the victim's fellow students
yelled at her to stop, but she persisted in taking the drastic measure. The students and
college administration hurried her to a private hospital in Isnapur, where the medical
staff declared her to be "brought dead."
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Right s body accuses Bengal govt of discriminating against Teesta
flash-flood victims

https://www.thehansindia.com/news/national/nhrc-hears-56-human-rights-violation-
cases-in-ne-states-orders-to-pay-rs-355cr-relief-838577?infinitescroll=1

kolkata: Leading human rights group, Association for Protection of Democratic Right
(APDR) has forwarded a communique to the National Human Rights Commission
(NHRC) accusing West Bengal government of discriminating against the Teesta River
flash flood victims.APDR General Secretary, Ranijit Sur, said that the affected victims of
Garfur Busty, Teesta Bazar, numbering eight families were not compensated with the
amount of Rs 75,000 which the Chief Minister Mamata Banerjee had disbursed at an
administrative programme on December 8 last year.

“There are complaints about some non-genuine beneficiaries availing the compensation
and hence there was clear discrimination in award of the compensation, where collusion
of panchayat officials with the alleged fake victims became apparent,” Sur said.In the
communique to the NHRC, the APDR has also said that in absence of a proper
rehabilitation programme many victims are still forced to stay in deplorable conditions at
makeshift shelters in a community hall of Teesta Bazar.

“‘Moreover, the victims happened to belong to an economically weaker section as most
of them were daily wagers that were dependent on river based economic activities like
quarrying on Teesta River Bank.“Closure of quarries by district administration affected
their livelihood and they are staring at starvation and malnutrition issues in near future,”
said the APDR communique to NHRC.The association has also requested the
commission to depute an inspection team and address the grievances of affected
victims more comprehensively including speedy compensation, rehabilitation and
restoration of their livelihood through resumption of quarry at Teesta River bank.
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NHRC issues notice to Telangana govt over reported suicide of girl
student at her college

https://www.etvbharat.com/english/bharat/nhrc-issues-notice-to-telangana-qovt-over-
reported-suicide-of-girl-student-at-her-college/na20240108202447605605875

The National Human Rights Commission sought a detailed report from the Telangana
government in four weeks over reported suicide of an engineering student. The
Commission also issued notices to Telangana's Chief Secretary and Director General of
Police.New Delhi: The National Human Rights Commission (NHRC) on Monday issued
notice to the Telangana government over reported suicide of an engineering girl student
at her college in RangaReddy district. The Commission has sought a detailed report in
the matter within four weeks and it should also include the outcome of the police
investigation and inquiry conducted by the college administration, the action taken
against the persons found responsible for the incident, and steps taken or proposed to
be taken to ensure that such painful incidents do not recur, the NHRC said in a
communique.The Commission has taken suo motu cognizance of a media report that
an engineering girl student allegedly died by suicide by jumping from the fifth floor of her
college in Telangana's RangaReddy district on January 5. Reportedly, the victim had
joined the college just three months ago and was commuting daily by the college bus
from her residence in Kukatpally, on the outskirts of Hyderabad.

The Commission observed that the contents of the news report, if true, raise a serious
issue of violation of human rights which is a matter of concern and following that issued
notices to the Chief Secretary and the Director General of Police. The Commission has
asked a detailed report in the matter within four weeks.According to the media report,
carried on January 6, the eyewitnesses claimed that the victim took the extreme step
even as her fellow students screamed at her to stop. She was rushed to a private
hospital by the students and college management, where the doctors pronounced her
"brought dead".
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NHRC Investigates Student Suicide in Telangana: A Call for Mental
Health and Human Rights Safeguards in Colleges

https://bnnbreaking.com/world/india/nhrc-investigates-student-suicide-in-telangana-a-
call-for-mental-health-and-human-rights-safequards-in-colleges/

The National Human Rights Commission (NHRC) of India has initiated an in-depth
investigation into the tragic death of a young engineering student in Telangana, an
incident that has sparked concerns over potential human rights violations. The female
student, who had joined the college only three months prior, reportedly took her own life
by jumping from the fifth floor of her college building in Rangareddy district.

NHRC Calls for Comprehensive Report

The NHRC’s intervention was triggered by media reports of the grave incident.
Responding to the seriousness of the situation, the Commission has issued notices to
the Chief Secretary and the Director General of Police of the Telangana government.
The notices demand a comprehensive report on the case within the next four weeks.
This report is expected to encompass the findings of the police investigation, the inquiry
conducted by the college administration, the punitive actions taken against those found
culpable, and the measures implemented to prevent such incidents in the future.

The Incident That Shook The Campus

On the day following the incident, eyewitnesses provided heart-wrenching accounts of
the event. Despite the desperate pleas of her peers urging her not to take the drastic
step, the student reportedly leaped from the building. In the aftermath of the tragic
event, she was rushed to a private hospital in Isnapur by fellow students and college
management, where she was declared dead on arrival by the medical staff.

Human Rights at the Forefront

The NHRC'’s involvement in the case underscores the critical importance of human
rights in all sectors of society, including education. The Commission’s demand for a
detailed report signifies its commitment to ensuring justice and upholding the rights of
individuals. The tragic incident serves as a grim reminder of the pressing need for
effective measures in educational institutions to safeguard the mental health and rights
of students.
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India News | NHRC Notice to Telangana Govt, DGP over 'suicide’' of
Engineering Student

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-telangana-govt-dgp-
over-suicide-of-engineering-student-5679512.html

Get latest articles and stories on India at LatestLY. The NHRC has issued notice to the
Telangana government and the state's police chief over reports that an engineering
student allegedly committed suicide by jumping from the fifth floor of her college in
Rangareddy district, officials said.

New Delhi, Jan 8 (PTIl) The NHRC has issued notice to the Telangana government and
the state's police chief over reports that an engineering student allegedly committed
suicide by jumping from the fifth floor of her college in Rangareddy district, officials
said.Reportedly, the victim had joined the college just three months ago and was
commuting daily by the college bus from her residence in Kukatpally, the National
Human Rights Commission (NHRC) said in a statement

The NHRC has taken "suo motu cognisance of a media report that an engineering girl
student committed suicide by jumping from the fifth floor of her college in Rangareddy
district, Telangana on January 5," it said.The Commission has observed that the content
of the news report, if true, raises a "serious issue of violation of human rights" which is a
matter of concern.

Accordingly, it has issued notices to the chief secretary and the director general of
police in the government of Telangana, seeking a detailed report within four weeks, the
statement said."The report should also include the outcome of the police investigation
and inquiry conducted by the college administration, the action taken against the
persons found responsible for the incident, and steps taken or proposed to be taken to
ensure that such painful incidents do not recur," it said.According to the media report,
carried on January 6, the eyewitnesses said the victim took the extreme step even as
her fellow students screamed at her to stop. She was rushed to a private hospital in
Isnapur by the students and college management, where the doctors pronounced her
"brought dead", it added.



TIMES OF INDIA, Online, 9.1.2024

Page No. 0, Size:(0)cms X (0)cms.

%

g g
NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice to Telangana government, DGP over ‘suicide' of
engineering student

https://timesofindia.indiatimes.com/india/nhrc-notice-to-telangana-govt-dgp-over-
suicide-of-engineering-student/articleshow/106644449.cms?from=mdr

NEW DELHI: The NHRC has issued notice to the Telangana government and the
state's police chief over reports that an engineering student allegedly committed suicide
by jumping from the fifth floor of her college in Rangareddy district, officials said.
Reportedly, the victim had joined the college just three months ago and was commuting
daily by the college bus from her residence in Kukatpally, the National Human Rights
Commission (NHRC) said in a statement

The NHRC has taken "suo motu cognisance of a media report that an engineering girl
student committed suicide by jumping from the fifth floor of her college in Rangareddy
district, Telangana on January 5," it said.

The Commission has observed that the content of the news report, if true, raises a
"serious issue of violation of human rights" which is a matter of concern.

Accordingly, it has issued notices to the chief secretary and the director general of
police in the government of Telangana, seeking a detailed report within four weeks, the
statement said.

"The report should also include the outcome of the police investigation and inquiry
conducted by the college administration, the action taken against the persons found
responsible for the incident, and steps taken or proposed to be taken to ensure that
such painful incidents do not recur," it said.
According to the media report, carried on January 6, the eyewitnesses said the victim
took the extreme step even as her fellow students screamed at her to stop. She was
rushed to a private hospital in Isnapur by the students and college management, where
the doctors pronounced her "brought dead", it added.
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NHRC issues notice to Telangana over girl student s suicide

https://www.siasat.com/nhrc-issues-notice-to-telangana-over-qgirl-students-suicide-
2952123/

The 18-year-old student belonged to the West Godavari district in Andhra Pradesh

Hyderabad: The National Human Rights Commission (NHRC) has taken suo motu
cognisance of a media reports that an engineering girl student committed suicide by
jumping from the fifth floor of her college in Telangana on Friday, January 5.

The incident took place at Gitam University in Rudraram.

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of human rights, which is a matter of concern. Accordingly, it
has issued notices to the chief secretary and the director general of police, seeking a
detailed report in the matter within four weeks.

The report should also include the outcome of the police investigation and inquiry
conducted by the college administration, the action taken against the persons found
responsible for the incident, and steps taken or proposed to be taken to ensure that
such painful incidents do not recur, NHRC said.

According to the media report, the eyewitnesses said that the victim took the extreme
step even as her fellow students screamed at her to stop. She was rushed to a private
hospital in Isnapur by the students and college management, where the doctors
pronounced her “brought dead”.

The 18-year-old student belonged to the West Godavari district in Andhra Pradesh.
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Bilkis Bano: WHW@Q’W@ tﬂ%uﬁawaﬁmmﬁmﬁﬁ
foa & & dga el i Rers?

https://www.amarujala.com/india-news/why-and-under-which-law-bilkis-bano-gang-
rape-and-murder-convicts-released-explained-2024-01-08?pageld=4

Bilkis Bano Case:ﬁﬁﬁﬁﬁ?@%aﬁm g 3R 3P Wﬁ@%ﬁﬁﬁ
A & ot | ST, forafore = ot oiR aRaR &t qRem &1 1ft TR ToRTd WeR A &1 ot JgT,
f¥g1 817 & a1 SIfaY &1 orHTe Ue-Tee 3R et e wrTd fear ma |

TTOIRTd & TERT H 3Y oG @1 ol e I8 11 ST B 15 3T 2022 B @1 HR e mam ol
g uft foaforg o1 § Ifed ghH SiR 3% URAR & A1 ATl Bt gl b HTHS & ol
®1e I3 U1 QN 3t RS & 916 fqafed S 3R 390 uRaR = 39 bhad R FRIRT Sdrs
3R AT IR YT PIC BT AN WeUeHT | $9 HY H 3§ 313 SaR! ! haya 17 g
qdied ATy = ORI IRBR & Had $I Tded gy It vl &t goi # firel ge i 3g
R faar|

faafea I &1 8, 2002 T ST AT T §3HT UT?

27 TRAT 2002 & JIERAC! THIUT H MERT WX & TN T T S 75 | 39 g1 H e
T TIe X 59 YGTI3M B A 81 T3 | T & Fad oRTd 8 ¢l HSH 3 | 711 &1 ST i A
2002 &1 foaferd & URaR d% Ugd T3 | 39 aad 21 1A &1 fadfed & URaR § faafey ek
D! TG ofIF °Iel BT 9t & WY 15 3 I Y A | FreiRiic & ol fdafeyd & uRar
TR BRI, TR 3R 3= gR™RY ¥ & 20-30 < 3 gHT S f&ar UT| 37H SN SRR feY
T 11 @RT ff =S O

STl A foafd, 39! A iR URAR &t i 3= Afgasil & A1 ghH fohar| 39 T4 &
Re A dier g HuRaR & 17 B T I W=l &1 Hid 81 715 | B AT 81 T¢I Had o
AT 1 O o9 b1 | 34 faafhd, 390 URAR BT TS T3 3R U <19 AT BT < IMHa
7| 9 Ul & dad faaieyd uia #gH &t mdadt off| Seal @ garfad & 91g faafea
P9 i °e db Sy 51 |

HeAT & q1¢ T §a3IT?

gl & dIc [Jafey mesT gierd ®IE uge| S8t =i Rierd aof w-Ts | Hietsfs &
e RGBT gol B aTd 38 Hi-ead THTHTS TR A Hifdds a2l &) gamn iR fyafey
P! RIeTad I dI8-TRIs H= [T | I8t & o1 I Afedhd oid & [l IWBRT Sydrd § ad
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3 a1 forar mar ut| Weftens Sieemdfert A g7a & AR T AN & 9 FAeTa 3R uran fe
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AHA &1 T Y= g3l Al [l a1 & o W ARA &1 YA fHe- ol | 39 alg grad
1 ORI & dTeY HeRTY fRive & faar man| 4as 31 31 ¥ 38 gferd el ok te
Sldex FUd $d 19 Al & RIATH 3RIY SRR §U| SHaT 2008 H U fa=IY srarad A 11
IR DY g&hH, TN, TR HTL U U SHGT 8 THd =7 RIS T el 3871 T a8,
fyaferg ot RUIE ferae aTcl 88 Bi~edd ®I PIc A ARG &1 g & o Tad Rure foraq
H1 QI UTT 7| SEid, I 3T SR B qadl & SHE | a-1 HR a1 11| 98, Th
SR B T & GRH HId 81 TR |

ST 11 SMRITT BT SIS SR 7T YT I8 STHATHTS TS, MAGHTS TS, TR AR HRFT
(), VAT HE, A=W MME, it 9% Siehl, FeRHTE digr=an, udiu i, SThiqTs
TN, IASHTS T, FHA=T g, I ST 3R 3 HReTd THTHTS TR JMTAS | Srdd,
Mfde SR R &1 fqafrd & gopxd fopan o1l ag, Ao A foafory o1 9t raigl o e W)
Teh PR AR STl 4|

TE 2017 U S BRDIC A ITHRD g5hH AHA T 11 RN &1 SMTSIG g &1 Toll Bl SRPIR
G| 98}, gferaral 3R Sidex THd a1 ! 9T Al ! okl & e | 3iid 2019 T gHiH &1 A
ToRTd WRBHR ! e fear i 31 faafry &1 3 g0 & 3iaR 50 AR $UY G3MaS & dR IR
=

37 3R BT & I @1 anfER fpy SR R ST g?

11 QI & F U I 28 A A HIE T Ioll A6 & e arfeT qrR &1l Hic 3
TTORTd IRBR B! AIDHT TR BT A DI BT SHP §16 ORI IRBR - U HH! T3d B
ot 3T HHE A TP I ATfIBT HoR BR ol | 3P §1E 37 @Il b1 RETS g3l

P 1A & d8d g3 Il &1 Rers?

HfGU™ & 3rg=3g 72 3R 161 H PR SR IASTUTEA & UTH DIC Y Foll UTT I 61 Tl 1
HH B, ATh B 3R Fafad 3 o1 ufed 81 Hel 3T o1 favg gid & 39 a9 I Ty
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Today News: 3ITS2IT A GS® gTed # o9 & Hid; argae TorTd Afe d
HRT o 3gHaTaTe Ugd UieH Hidt

https://www.amarujala.com/india-news/today-big-news-updates-assam-north-cachar-
hills-autonomus-council-election-2024-01-08?pageld=6

NS TS g1y | i ATl &1 HId 81 715 5| 61 HERTY & HITH THATY Rig I I\
TifeR & UTur UfamT Srdesd o1 fRE=0T e § | 91 81 ST 81S ot 317 I8! Wav...

3R & fea garslt fo7a & ST $oR e W uRyg & gA1d & e deH ORI ¢ | 498
8 T AT = g3 2 | I PoR T W uikug o 28 Fafad &3 7 ¥ 22 W el ae
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TR Tid &1 FaRA § SR I [T 7 I BISH AHIRI S1a Sit & 7T STeAFHyor
1 threr fobaT | I8 sl |Tel RYcisR # 81 TUeTqwhel H XMiHel 31 U1l TIUau®mel & <y
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e fRig o e 3w wieR wror st &1 A aRo
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TeIfereTiRal A Ted Ric ¥ fiyaes 3= Ao g

TS ged A dH # da

NS & IRYTST H U TS gTe W ol AN 1 i 81 TS | GR34S Ueb b =

HIeTTE(hd ®I cahR AR &l | g1 "=d 813d 49 TR SAUETS S &1 ¢ | TaDhR & G b
SRR A Wb J U B I B, Afh1 $3 Hiex 311 &1 b &1 ufear U T3 H By T,

fIT 91 T SIIAR T DI 8! BISHR BRR 81 71| gTeY H a3 TR dIH Al &1 Jd &l
TS | i R Tt 3 | =7a 1 URedTeH & forg O fear g |

Tp<) I8 arell B YIkaT 81 & RIY A 3§ IRwR

Hes & Ps oW A WIHC BT Wia- 3R A1) Tg- aTal &l &Ra1 3 & R H QY
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DI § [Safhd ot goId, BHAT ¢4 a1 oo didl AFRAE-Swad Ygai &
IR H o
https://hindi.thequint.com/news/india/bilkis-bano-case-justice-bv-nagaratna-ujjwal-
bhuyan-and-lawyer-shobha-qupta-profile

Bilkis Bano Case: JWH ®I¢ = 11 QAT B RGT HRA & ORI IRBR & ol A o TG
D1 I TE B fa,

Bilkis Bano Case: gHH ®IC A 2002 T MERT HiS & a1 gL & IRM AT I &
Y TRY 3R 3P URAR & Te! B! gl b A H 11 SISl BT RgT A & ORI
IRBR P Ioll ATP! & 3T Bl 8 SR B I PR . ey d.dl. ARaT 3R Isad
Yt &1 tis 3 ou- haa H H81,"§HRT AFA ¢ b ToRTd ISR & U e & o 31de
R AR HRA 1 FAREI1SH (ST BT e & BI Dls AABR g .~

P ¢ AT didl ARRET?

SR Sid ARRAT B ST 30 AL, 1962 BT HAlcdh B TradTqRl H g3 UT. AFRAT A S
TS TR} Ficol ¥ HAIdd [HaT 3R 3P aTE faeah & af dias] I S I (SU . I U
HIRIR D LHHTT SIS J Th gbid o =0 T B ol

fehe Rt § 2 ARt 2023 BUT THh RUICH & Garfaes, et 1975 H AFRAT A & T TUTel Sl
T Tt Bt . I 3% & afeat TaaRT del R UROT St €.

HRAR! 2008 H SR AFRA FHled gl U Ue sifaRad umandiw & w0 # fAgad &1 18
. iR 2010 T 3% R TR SR AT 2021 F O GHH DI B Hidiorgd 7 b
TWHR & U HIE A Tl Ut dobddt & g o 7 ot e ot Y 394 oited didt arRar
1 = o S o1, S IRE Al TR A PIC DI SR a1,

SR AFRAT & fUdT STY dhedar 1989 H Tild B8 HelH & o YR & T [
() 9.

SR AVRET 7 30+ BRI T g 357 had QU &, o/ 2016 H % IRHR gRT A1
T Acad] & SR B TTed 38T, 2012 H H5E B SISHRE HIFSHT B WA B & e
3R 2019 H HicR AT UASH &1 &, SUH HHAR! T & HAR ol &, BT Haal
RIIEGES

P § 9y I=ad YgUT?

e Isdd Y31 &1 S 2 3R 1964 1 TATEICT T 31T AT,
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21 TS 2011 DI ATHTAD AT IRBR A 37 aTGIC! gadic U HfaRad ARIRadd (AAG)
& &U T fgad farar .

38 17 SaCER 2011 DI ATEIC! BISHIC b SffaiRad Aradi= & 0§ Uerad foar a1 4T 3R
20 AT 2013 DI R ATATEIRT ST 7T 1.

YSTi Pl 3 AL 2019 DI SIS TRPIC AR R 22 HFCER 2021 I AT RBIC B
TR b U F RIHR o 77 .

28 T 2022 B I8 AT STRPbIC B T AT & U H Ugrad b a1 T
14 JATS 2023 DI I8 YA HIC H TN & =0 # fFged foram mar o,
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2002 & TORTd &1 & SR RY BT RBR RfSar faafe s &1 awia Fged fear o,
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8. 3B+ 1990 T ORI BISBHIC B U Tl HIRAR B ST BT Y. 3TF 91 ¥ 3d db af
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BET $I HIYT ATHGAT ATHA A TATIIRY! A AGTHET IRBR Bl SIRL
e

https://www.hindusthansamachar.in/Encyc/2024/1/8/NHRC-issues-notice-to-Telangana-
government.php

T & &M, 08 S (.91 WP T AT SRSR SR (ISR 7 TRl ot &
NI P Th SHT GRT U TSI | &1 T8 BT HTHSAT TR G TRBR Bl
T IR fHAT B 1 05 TFaR, 2024 HI TH WS RUK R TITIIRAT A Wd: I3 e g
ST AR IR Gifgdr A 9 I Usd gf HeIaerad SaTs- a1 oT| 98 Hdhcucd RUd 30
3{TAT & AT o9 & FRIaead M-St 2| ST 3 AT ISR & T&F a3k
gy AeTHeI® &I Aifcd ot aX IR e & HfiaR amd § fawga R o oift g
TSRt A RO & Herfaeerd U= g1 31 &1 718 Yferd offd $iR g & Adiel, ge-1 &
forg TR U U afaddl & RIaTs & 18 SRaATs & ISR AT § | 59 a8 $I aad
YeIE QR A 81, U8 AT B & T IBTT T HaH &1 THSRI i ¢ &1 HB1 71 06
SIHARY, 2024 BT TS HITSAT KUK & AR UAEERAN A w51 fob 39 a1l 81 3 ¥ &
forT SrRYy FR X8 A 9 1t fifsar 7 U8 TATd HeH ST B! SR HeIfdaerd Use gRI
I THIGR o Ueh (Sl SRudrel T o S 71, Sgi Side’l = 39 gd 9ifitd o faar figwim
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Student suicide case: H@&mﬁﬁmmwvﬁmﬁ%mq‘rﬁa
gadfeAiAwimwars

https://www.hindusthanpost.com/special/nhrc-issues-notice-to-telangana-government-in-

alleged-suicide-case-of-student/

5 SHaRT, 2024 I TH H T TR N E R TR A . Gnafaargl R TR IwR
fSaAdTugiAuga gl meIfa e s s fearar |

Student suicide case: QT@ g AMG YR SR (NHRC) a wﬁg“r fora A ﬁﬁﬂﬁ'ﬂ P Udh
DAl gRT 30 mﬁﬁ Tl_scmﬁ HIHgdI(Alleged suicide by an engineering student
in her college) TR JHT IWRBR DI :hﬁ‘v'[\_ﬂTQo[(Notice issued to Telangana government) foan
g1 5 SFaYl, 2024 P TH HifeT KUK W TSR 7 Wa: I fomn 81 Hiyd aR R
ifgar 9 i T ugd gt Helfdeierd Sarg- fdhar U1l 98 Hdhcycdt YT (U 31ary 9
RISTHT S & HETdeerd STcil-Sird &f|

IR g | 7 o

3ITANT = AT INBR & J- Ffad 3R Yferd HeiHewd & Aifcy IRt o IR 9«e &
fiar Ame # fawgd fdid Afh g1 TuasRat = Ruid # Aeifaeed U= gR1 &1 18 gferd
i R g & Fditel, geT & g foeR g U safdkidl & faems &1 715 $Rars &

SHGBR AT 81 39 dRE B G- gl SIaRT A 81, I8 YATYd d3- & i I3TE ¢ Hed
B BRI W T P PRI

3T § g gifva

06 STARI, 2024 B 315 HIfSTT RUIE & SFHR YAEG RN A o8l o 39d A1t S I T
& foQ SRy IR g ¥, a9 ot RIS a1 7 I8 G619 e 3o BT 3R Helaenad ueed
GRT 34 SHTR & U (ot SRTdrd H o ST 741, S8 Sidex! 7 39 “Ha” Tifvid o faar|




NHRC-National Human Rights Online News

Aljazeera

India court overrules early release of 11 men in Bilkis Bano gang rape
case

https://www.aljazeera.com/news/2024/1/8/india-court-quashes-remission-to-11-men-in-
muslim-womans-gang-rape-case

India’s Supreme Court has quashed the remission given to 11 Hindu men who had
been jailed for life for the gang rape of Bilkis Bano and murdering her relatives during
anti-Muslim riots in the western state of Gujarat in 2002.The top court on Monday
directed the 11 men to surrender to the prison authorities in Gujarat within two weeks.
“Their plea for protection of their liberty is rejected,” the court said. “To keep them out
would not be in consonance of the rule of law.

"Bano, now in her 40s, was five months pregnant when she was gang-raped during the
violence, which saw nearly 2,000 people, most of them Muslims, killed in some of the
worst religious riots India has experienced.Seven of the 14 people murdered in one
incident were Bano’s relatives, including her three-year-old daughter, whose head was
smashed on the ground by the perpetrators in Gujarat’s Dahod district.

Prime Minister Narendra Modi was Gujarat’s chief minister at the time, and his Hindu
nationalist Bharatiya Janata Party (BJP) still rules the state.The 2002 riots have long
hounded Modi, who was accused of ordering the state authorities to allow the
bloodshed which went on for weeks.Modi has repeatedly denied having any role in the
violence and the Supreme Court has said it found no evidence to prosecute him.

‘Our wounds are still fresh’

The 11 men, convicted in early 2008, were ordered freed by the Gujarat government in
August 2022 after the prison they were being held in recommended their release,
considering the time they had served and their good behaviour.A viral video at that time
showed the relatives and supporters of the men welcoming them with sweets and
garlands.

But their release also drew widespread condemnation, especially since it coincided with
India’s Independence Day celebrations, when Modi spoke about women’s safety and
security.Bano’s uncle and a witness in her case, Abdul Razzak Mansuri, told Al Jazeera
the top court’s ruling was a step towards justice for her.“We are glad that the court
directed the accused to be sent back to jail in two weeks.

The Gujarat government released them [convicts] and it was very hurtful for us as it was
against all the logic,” he said.“We will never forget the memories [of 2002 riots]. Our
wounds are still fresh.”’Kaleem Siddiqui, a minority rights activist in Gujarat’'s main city of



Ahmedabad, alleged the 11 men were released by the BJP government to score
political mileage before the state elections.

“The Gujarat government was working with a mindset that they have to free the men
somehow,” he told Al Jazeera. “In the future, the Gujrat government should not try to
protect them. The accused should get the punishment that has been awarded to them.”
The opposition Congress party welcomed Monday’s ruling, saying it exposed the BJP’s
“callous disregard for women”.

“It is a slap on the face of those who facilitated the illegal release of these criminals and
also those who garlanded the convicts and fed sweets to them,” spokesman Pawan
Khera posted on X, previously known as Twitter.“India will not allow administration of
justice to be incumbent on the religion or the caste of the victim or the perpetrator of a
crime.”There was no immediate reaction to the verdict from the 11 men and the Gujarat
government.

In its verdict, the top court held that Gujarat did not have the authority to reduce the
sentence of the 11 men, adding that “arguments with emotional appeal become hollow
when placed in juxtaposition with the facts of the case”.

“It is a significant judgment which upheld the rule of law as the central pillar on which
Indian democracy rests,” Vrinda Grover, one of the lawyers who argued on behalf of
Bano in the top court, told Al Jazeera.“The court has said that the rule of law will apply
to all the people, regardless of who they are.”



Wionews

Sheikh Hasina highlights strong ties between Bangladesh & India,
outlines plans for international relations

https://www.wionews.com/south-asia/sheikh-hasina-highlights-strong-ties-between-
bangladesh-india-outlines-plans-for-international-relations-678003

Bangladesh Prime Minister Sheikh Hasina on Monday (Jan 8) traced her goals for the
nation's foreign policy while highlighting the close ties between Dhaka and New Delhi.
She expressed gratitude towards India, emphasising the country's pivotal role in
providing support to Bangladesh during crucial moments in the past.

During a press briefing at her residence after securing her fifth term in power following
the general elections held on Sunday (Jan 7), Hasina hailed India as a "great friend" of
Bangladesh and said that her country considers New Delhi as the "next-door
neighbour"."India is a great friend of Bangladesh. They supported us in 1971 and 1975.
We consider India our next-door neighbour. | really appreciate that we have a wonderful
relationship with India," she told news agency ANI.

The Bangladeshi prime minister further stressed the historical significance of India's
assistance during the Bangladesh Liberation War in the year 1971 and the challenges
the country faced subsequently in 1975.The Prime Minister emphasised the historical
significance of India's assistance in the 1971 Bangladesh Liberation War and the
difficulties the country experienced in 1975 thereafter.

She praised the long-standing partnership between the two nations and emphasised
India's significance as a vital ally.She hailed the long-standing partnership between the
two nations and emphasised India's significance as a vital ally."In the next 5 years, our
main focus will be on economic progress and fulfilling all the work that we have started.
We have already declared our manifesto, and we follow our election manifesto
whenever we prepare our budget and try to fulfil our promises.

The development of the people and our country is our main aim," Hasina added.
Hasina, in her message to India on the day of polling, also hailed New Delhi as a
"trusted friend" saying, "We are very lucky...India is our trusted friend. During our
Liberation War, they supported us...After 1975, when we lost our whole family...they
gave us shelter. So our best wishes to the people of India."

Before the results of the elections came out, Bangladesh Home Minister Asaduzzaman
Khan had also said that the "brotherly relation" will continue with New Delhi upon
Hasina's return to power."...We have received support from the inception of
Bangladesh...| know what cooperation we received from India. So, we believe that this
type of brotherly relation will continue.”

UN expresses concern over 'mass arrests' during Bangladesh polls



Meanwhile, the United Nations rights chief on Monday condemned the violence that
occurred during Bangladesh polls boycotted by the opposition, calling for the nation to
strengthen democracy.

"l implore the government to take the necessary steps to ensure that the human rights

of all Bangladeshis are fully taken into account, and to strengthen the underpinnings of
a truly inclusive democracy," Volker Turk said in a statement.The United Nations High

Commissioner for Human Rights pointed out that "thousands of opposition supporters

have been detained arbitrarily or subjected to intimidation".

"Such tactics are not conducive to a truly genuine process," he warned."Around 25,000
opposition supporters have been arrested, including key party leaders, since October
28," the statement said, adding that at least 10 of them had reportedly died or been
killed in custody.This, it warned, raises "serious concerns about possible torture or
harsh conditions of detention".



The Hindu

How to recognise rage farming and keep yourself safe from it

https://www.thehindu.com/sci-tech/technology/how-to-detect-rage-farming-and-keep-
yourself-safe-from-it/article67718125.ece

Perhaps you were peacefully scrolling through Instagram or X (formerly Twitter) and
laughing at some funny videos when it suddenly caught your eye: a comment or post
claiming that women do not deserve human rights, that a religious minority should leave
the country, or that your favourite actor looks like an insect.

Though content of this kind can range from mildly irritating to openly genocidal, they fall
under a media category known as “rage bait,” with their posters knowingly engaging in
an act that has come to be called “rage farming.”As social media platforms such as X
promote programmes which let verified users turn their impressions into cash through
ad revenue sharing,

Many have found that the best way to capture eyes is by posting offensive, violent, or
controversial matter in order to start internet fights that draw in as many participants as
possible. In this way, troll accounts with followers in the single or double digits can
publish posts that are soon viewed tens of thousands of times, encouraging ad
placements in their replies.

On Instagram, Meta promotes posts from its text-based social media app Threads.
However, some users have complained that they are being shown provocative content
from Threads posters they never chose to view or follow.Rage bait and rage farming
can also be seen on Facebook, TikTok, Reddit, and YouTube. Some examples of this
include staged videos of break-ups or harassment, sensational stories that never took
place, morphed pictures being passed off as real news, bigoted memes, or even just
cruel comments under your own posts.

When you interact with such content, you only add more fuel to the fire, even if your
intentions are pure. A rage farming account may encourage you to waste your time and
mental energy on it, provoking you to share its content with your own followers so that
they can also join in to support you.

Other rage farming accounts may try to scam you, expose your address, send you
suspicious links, or send their own followers to harass you until you are forced to leave
the platform. Some even hope to seek real life fame by carrying out digital mischief, with
you inadvertently promoting them.

Here are 10 ways to protect yourself and your social media from rage farmers/rage bait
Avoid opening or reading the comments under other people’s social media posts, and
especially when the post is viral or deals with sensitive issues.Avoid interacting with
social media users who do not put their own photo or name in their profiles.



Generic handles like “@Batman393001” are a strong sign of troll accounts looking to
trigger outrage.Do not debate Holocaust deniers, Nazis, flat Earthers, climate change
sceptics, homophobes, transphobes, religious bigots, casteists, rape apologists, known
misogynists, racists, etc. who challenge facts or human rights standards to drive
engagement.

Firmly ignore aggressive social media users who have fewer followers than you, as this
is a tactic for many rage farming accounts to capture the attention of your (larger and
more valuable) digital audience.Consider limiting who all can reply to your posts,
especially if you want your account to remain a conflict-free space.

Choose social media feeds which show you only the accounts you are following, rather
than the algorithmic feed with viral or promoted posts mixed in as well.In case your
posts attract rage farmers, choose to hide their replies or delete them where possible.
Reporting comments, downvoting content, and blocking users is strongly
recommended, so that your algorithm will show you more appropriate material in the
future.

In case you need to share a rage farmer’s post or comment, do not re-post their content
directly, but instead upload your own screenshot and conceal their name in order to cut
off their engagement.

Maintain and enforce a strict “no forwards” policy on group chats created for formal and
professional purposes, such as the building’s housing association or workplace
departments.In case you are targeted by threats and violent media, capture screenshots
of the post and the original account bio, to file a police complaint.



TBS

Take steps to renew commitment to democracy, human rights: UN
rights chief to Bangladesh govt

https://www.tbsnews.net/bangladesh/take-steps-renew-commitment-democracy-human-
rights-un-rights-chief-bangladesh-qovt-771838

UN Human Rights Chief Volker Turk on Monday (8 January) called on Bangladesh's
newly elected government to take steps to renew the country's commitment to
democracy and human rights.

He also voiced distress that the "environment for Sunday's poll was marred by violence
and repression of opposition candidates and supporters"”, according to a press
statement published on the website of the Office of the United Nations High
Commissioner for Human Rights (OHCHR).

Turk said, "In the months leading up to the vote, thousands of opposition supporters
have been detained arbitrarily or subjected to intimidation. Such tactics are not
conducive to a truly genuine process."l implore the Government to take the necessary
steps to ensure that the human rights of all Bangladeshis are fully taken into account,
and to strengthen the underpinnings of a truly inclusive democracy in the country."

The OHCHR statement stated that, "Mass arrests, threats, enforced disappearances,
blackmailing and surveillance were all methods reportedly used by law enforcement
officials prior to the ballot, which was boycotted by the main opposition Bangladesh
Nationalist Party.

"Acts of political violence, including arson attacks allegedly committed by opposition
groups, have also been reported."Around 25,000 opposition supporters have been
arrested, including key party leaders, since 28 October. At least 10 opposition
supporters reportedly died — or were killed — in custody in the last two months, raising
serious concerns about possible torture or harsh conditions of detention, the UN Human
Rights chief said.

"Many human rights defenders have been forced to go into hiding, and some have fled
the country, while dozens of suspected enforced disappearance cases have been
reported, mostly in November," reads the OHCHR statement.Turk said, "These
incidents must be independently investigated, and those responsible must be brought to
justice in fair and transparent trials.

"Violations and irregularities during the campaign and on election day itself should also
be thoroughly and effectively investigated."Turk said, "Democracy was hard won in
Bangladesh and must not become cosmetic. Bangladesh has been a role model of
development, and | fervently hope this will translate into the political and institutional
spheres too. The future of all Bangladeshis is at stake.



Times of India

106 kidnapped children rescued last year by Nalasopara anti-human
trafficking cell, most are girls

https://m.timesofindia.com/india/106-kidnapped-children-rescued-last-year-by-
nalasopara-anti-human-trafficking-cell-most-are-girls/articleshow/106643152.cms

MUMBAI: The Nalasopara unit of the Anti Human Trafficking Cell (AHTC) of the Mira
Bhayander Vasai Virar (MBVV) Commissionerate last year rescued 106 children who
were reported missing. They have been reunited with their parents.

Police said that 104 cases of minors kidnapped were solved with the rescue of 106
children, including 71 girls. Cases of kidnapping under POCSO sections were registered
in police stations. Police relied on technical investigations and informer networks to
trace the children. A number of the missing children were from other districts and states.

In 2022, the Nalasopata AHTC solved 106 cases involving the kidnapping of minors and
112 children were rescued. Since the formation of the commissionerate in October
2020, a total of 298 kidnapped children have been rescued from Mira-Bhayander and
Vasai-Virar. The Nalasopara region tops with the maximum number of cases of minors
going missing and kidnapping cases being registered.



Rediff

'They are victims of systematic human trafficking'

https://m.rediff.com/news/interview/they-are-victims-of-systematic-human-
trafficking/20240108.htm

One of the many investigators questioning the 66 people who were on the flight on their
way to Nicaragua and who were sent back to India from France shares interesting
insights with Prasanna D Zore/Rediff.com after questioning the people who were
travelling, how they planned to pay anywhere between Rs 60 lakh (Rs 6 million) and Rs
80 lakh (Rs 8 million), and whether or not, and under what circumstances, will FIRs be
filed against these travellers.

This official from the Gujarat police requested to speak without his identity being
disclosed for this interview because of the sensitivity and involvement of foreign

embassies in this investigation which with the help of the CBI -- the central nodal
agency in such cases -- spans across Dubai, France and probably countries like
Nicaragua, Mexico and the USA.

What are the various possibilities the Gujarat police is investigating in this case where
people from Gujarat and Punjab were deported from France on December 267?

We are looking for the possible network of agents -- a mixed bag that would include
locals as well as global agents -- who were behind all these passengers travelling to the
USA (via Nicaragua, a Central American country).

If somebody is going from here (India) to Dubai and from Dubai to Nicaragua and from
Nicaragua to the USA, the process requires agents | guess at every node in this
journey.What made these people take such a huge risk in their effort to reach the US
illegally?Traditionally, people from Punjab and Gujarat have been going to the USA and
Canada illegally.These people must have been fascinated by life there (in Western
countries like the US and Canada), which must not be true, but yes, they're fascinated
by life there.

Any insights you received while questioning these people from Gujarat as well as the
agents you must have arrested or maybe questioned?In Gujarat, it's largely a tradition in
some districts to go to the USA and Canada; same is in Punjab also.lllegally?Yes, both
the ways -- if legally possible, then legally, but if not legally possible, they will find out
alternate avenues.Did you get a chance to figure out the modus operandi of these
agents as well people who were trying to move to the US? Was this -- the India-Dubai-
Nicaragua-Mexico-US channel -- used for the first time?

Not for the first time obviously. Earlier also some flights and a few people went to the
Mexico border.As of now we are focused on this particular case in which the plane has
been returned from France for immediate investigation.



However, any lead or any agent in between who could eventually pop on our radar, we
will go into all those aspects too.Have you arrested any travel agents from Gujarat yet?
We haven't registered an FIR yet; we are doing primary inquiry only as of now.Yes, we
have travelled a lot, in the sense that our investigation has progressed quite well;
probably we'll go for filing an FIR also in time to come.

Will FIRs be also filed against these people who were travelling illegally?

As of now we are treating them as victims of a systematic (human trafficking) racket as
of now.Let us see how they are cooperating with the police and what evidence they
bring to the table. Their statements and their cooperation will yield us (help us arrest)
some agents and expose the whole network.We have both the alternatives (to treat
these people as victims or file an FIR against them).

We'll see how we can take any lawful action against these people after discussion with
our PPs (public prosecutors).How did they get these visas? Did they get a visa to
Nicaragua from India or from Dubai?Visas are issued against the passport. It is
immaterial from where you are travelling. If you own a USA passport and you travel
from Singapore or Bangkok or Mumbai the visa is issued against that passport that you
are a USA citizen. Same about that thing (the visas issued to these Indian travellers).

Till Dubai all of them had a visa with them; from Dubai to Nicaragua for Indian
passengers, for Indian passport-holders, visa is issued in Nicaragua on arrival. They
were supposed to get a visa at Nicaragua after landing.ls that the reason why these
agents choose Nicaragua for such illegal operations?That goes without saying. They
will be looking for the places from where they can easily make (their journey) closer to
the USA border.What made the French police suspicious about this chartered flight?
Are you in contact with the French police?

The input we got is that they had some hint, input (from their local sources) that people
from India were being trafficked -- human trafficked -- through this flight.

But when they (the French police) stopped the plane, and all the passengers were
interrogated, all were very candid in saying they all were going on a tourist visa. Nobody
was being forced, or, nobody was being taken hostage or they were travelling against
their will.

After their interrogation and basic inquiry, they sent the plane back (to India).

And these people are being questioned now and being treated as victims as of now?
Yes, questioning is going on and for technical purposes we are treating them as victims.
But that is not necessary; (how we treat them) depends on the process of investigation,
who turns approver, who gives what witness, evidences to us and who doesn't
cooperate with us.

Under which sections would the investigations be carried on or would the FIRs be filed if
at all?We haven't yet drafted the FIR. It will take some time from now. But yes, we will
find out the sections (under which to register FIRs against these people); actually the



money flow is huge. Huge money transactions are there (These passengers reportedly
were to pay Rs 60 to Rs 80 lakh to agents for their illegal travel to the US).

We'll work it out how things (investigations) can move from here. We have good leads
also.

Hopefully in the coming few days we'll be able to have clear picture. That picture is clear
in our head. But yes, being sensitive, we are not in position to explain it to you.Are you
also in touch with the Dubai and French police?Basically, in India, the CBI is the nodal
agency in such cases (through which the local police coordinate with international
police). We are in touch with CBI and we have sought needful information through CBI
from my office.What interesting leads have you got during the investigation?

We have interesting leads on the agents. The roles of agents in this entire operation,
who were doing what, etc.We are still interrogating them and getting finer details so that
the story becomes pretty clear.What are these people, who you are questioning, telling
you?They are telling their stories, their life stories. Why did they want to go to the USA,
how their experience (of travelling from India-to-Dubai-to-France) was.

How were they to make the arrangement for Rs 60 lakh to Rs 80 lakh for their travel to
the US?Nobody has made any payment. There is no advanced payment. They were
supposed to pay after landing in the USA and that too it was not supposed to be a
single installment.The arrangement was that they would make this payment (Rs 60 lakh
to Rs 80 lakh) over a period of three years.It's like an EMI?

That is like an EMI. As far as Gujarat is concerned, if somebody X from village Y plans
to go to the USA then the village people, the elderly, their relatives take the
responsibility (to provide financial assistance).(In this case the village elderly could have
assured the agents that) He (someone they knew from among the 66 people who were
deported) is from a good family and we'll pay your money back after their landing there
and we take the responsibility. That is how it works.

These people (who move to the US via such channels), after going to the USA and
finding a job there, get good money from their job, and with some amount of help from
there and some amount from here (from the village elderly, relatives, etc), sell their
ancestral properties, farmlands, jewellery and make arrangements for fulfilling their
financial obligations.

But unless and until you land in the USA, you are not supposed to make the payment.
That is why these passengers are also not that cooperative to us.Are these travel
agents reputed or are they fly-by-night travel agents?They have very a good name as
far as the passengers going to the USA are concerned (the passengers who were on
board that flight headed to Nicaragua shared a good relationship with these agents).

There are domain experts also, but it is not that everybody is involved in sending people
to the USA illegally. There are people who are going out legally also.
How many people from Gujarat were there on this flight?



We have about 66 people from Gujarat and we have questioned all these 66 people.
These people from Gujarat belong to Anand, Gandhinagar, Mehsana, Patan and
Banaskantha district, which borders Rajasthan.

ut yes, for the time being it is also kind of sensitive. Actually there are many agencies
involved like the ministry of external affairs, foreign embassies like the French embassy
and Dubai (United Arab Emirates) embassy.Sharing of information is very critical in this
aspect. People will think at least ten times before sharing any information.

It should not bring an embarrassment to the government.



Republic World

Home Ministry urges high courts to hold judicial colloquium on
human trafficking

https://www.republicworld.com/india’/home-ministry-urges-high-courts-to-hold-judicial-
colloguium-on-human-trafficking-articleshow/

New Delhi, Aug 9 (PTI) The Union Home Ministry has urged all high courts to hold
colloquium on human trafficking to sensitise judicial officers about the crime as victims
often endure extreme hardships including prostitution, forced marriages and organ
trade. In a communication to registrar generals of all high courts, the home ministry also
said human trafficking has national as well as international ramifications. The ministry
said it will provide a financial support of up to Rs 2 lakh on each judicial colloquium to
be held anywhere in the country.

The home ministry said the result of globalisation has increased the movement of
people in search of better opportunities which often makes them victims of trafficking
and leads to their exploitation by unscrupulous elements. "Such exploitation can be in
several forms such as labour, prostitution, forced marriages, domestic servitude,
begging, organ trade, drug couriers, arms smuggling etc," it said.

The home ministry said victims of trafficking often endure extreme hardship -- physical
violence, sexual abuse, harassment, threat and coercion are some common
experiences of trafficked persons. Some victims lose their lives at the hands of ruthless
traffickers who exploit their vulnerabilities, it said, adding the complex nature of the
crime calls for a multi-dimensional strategy to tackle it at domestic, regional and
international level, it said.

The home ministry said strengthening cooperation and establishing interstate channels
of communication and with neighbouring countries can be an effective tool in countering
trafficking. It said the impediments which the government has come across in the past
include lack of awareness, lack of training of concerned officers, failure to register cases
under relevant laws and ineffective investigation etc.

The government feels the problem of trafficking can be addressed to a large extent with
regular exchange of information through designated focal points, sensitisation of police
officers, judicial officers, border guarding officials and partnership with civil society
organisations, the ministry said. It listed other suggestions such as organising capacity
building programmes of concerned officials, monitoring activities of private placement
agencies and travel agents etc., and disseminating information to vulnerable sections of
society.

The home ministry said to meet the objective of sensitising the judicial officers of states
and UTs on wide-ranging issues relating to trafficking in persons, it has been engaging
with the judicial academies of states and UTs for holding judicial colloquiums on anti-



human trafficking on periodic basis. "You are requested to arrange to hold judicial
colloquium on anti-human trafficking in your state/UT..," it said. PTI ACB TIR TIR



News Trail

CCB busts another prostitution racket, rescues 44 women

https://newstrailindia.com/inner.php?id=19290

Bengaluru: The Central Crime Branch (CCB) of police busted a prostitution racket,
which was allegedly operating in the city under the pretext of a spa lounge, during a raid
at a multi-storied building in Mahadevapura here.The CCB sleuths conducted raids at
several places in Bengaluru on Saturday based on credible information from the state
intelligence.

Earlier, a case had been registered at the Mahadevapura Police Station in connection
with a human trafficking racket.Intensifying a probe into the matter, the CCB officials
identified several places and raided them. The racket was busted when the police
searched a multi-storeyed building in Mahadevapura.

A total of 44 women, belonging to Karnataka and other places including foreign nations,
were rescued, the police said.Following the operation, the Mahadevapura police took 34
people into custody and arrested the main accused, identified as Anil.A senior official
said that the officers of CCB's Women's Protection Wing conducted the raid for about
four hours late on Saturday night in the said building after receiving a tip-off about the
illegal racket.

According to sources, Anil was running the fake spa business on the first and sixth
floors of the building.During investigations, the accused revealed that young women
from the state and outside the country were forced to get involved in the flesh trade.
The police added that the main accused shifted to Bengaluru from another state and
was running the spa.

A month ago, an under-trial prisoner, who was also running a prostitution racket in
Bengaluru from Parappana Agrahara jail, was arrested by the police along with three
others.The police arrested Manjunath alias Sanju, who was lodged at the Parappana
Agrahara jail here.

Sanju, his accomplices Arun, Raghavendra and Darshan were also arrested for their
role in running the prostitution racket, sources said. Sanju used to connect with clients
through an app while still in jail.



Times of India

Rural Development Ministry to hold workshop on addressing gender-
based violence

https://m.timesofindia.com/india/rural-development-ministry-to-hold-workshop-on-
addressing-gender-based-violence/articleshow/106645280.cms

NEW DELHI: Rural Development and Panchayati Raj Minister Giriraj Singh will on
Tuesday inaugurate a one-day national workshop here virtually on the role of
Panchayati Raj Institutions in addressing gender-based violence. The workshop is being
organized by the Ministry of Panchayati Raj in collaboration with UNFPA (United
Nations Population Fund) India.

The objective of the workshop is to discuss the role of elected representatives of
Panchayati Raj Institutions in mitigating and addressing the issues related to gender-
based violence and spread awareness among the state Panchayati Raj Department,
NIRD&PR, SIRD&PRs, Panchayati Raj Training Institutions and Panchayats, the
Ministry said in a statement.

The workshop covers sensitive issues like child marriage, human trafficking, sexual
abuse, domestic violence and aims to deepen understanding and enhance collective
efforts in addressing gender-based violence. By covering key areas related to gender-
based violence, the participants will gain insights into prevention strategies, support
mechanisms, and the importance of fostering a culture of respect and equality.

Focus areas include role of the UNFPA in capacity building of PRIs in addressing the
issues related to gender-based violence, strengthening institutional efforts to address
the issue at grassroots level, role of community-based organisations/Self-Help Groups
(SHGs) and promoting community-based initiatives to prevent such violence.



Udayavani
NLFT militant surrenders before BSF in Tripura’s Dhalai

https://english.udayavani.com/article/nlft-militant-surrenders-before-bsf-in-tripuras-
dhalai/1585813

An NLFT militant surrendered before the BSF in Tripura’s Dhalai district, officials said
on Monday.The 37-year-old man, identified as Uday Manik Jamatia, surrendered before
the BSF in the district’'s Chawmanu area on Sunday, they said.

"He is a resident of Tulsiram village in Gomati district. He decided to leave the path of
violence, and surrendered to live a normal life,” a BSF official said.He joined the banned
NLFT (BM) outfit in September last year, the official said.

Due to efforts of the central agencies and state authorities, several National Liberation
Front of Tripura (NLFT) cadres have left the path of violence, he added.The
surrendered militant will be handed over to the police for interrogation and other legal
process, the official said.

The outfit’s top leaders, Sachin Debbarma and Utpal Debbarma, were arrested from
West Tripura’s Simna area on December 14, in a major jolt to the group.



The Hindu

Rule of law does not mean protection to a fortunate few: Justice
Nagarathna

https://www.thehindu.com/news/national/rule-of-law-does-not-mean-protection-to-a-
fortunate-few-justice-nagarathna/article67720711.ece

The Supreme Court in the Bilkis Bano judgment on January 8 held that personal liberty
gained through the breach of law cannot be protected.A Bench headed by Justice B.V.
Nagarathna said that the rule of law was quintessential for personal liberty or any other
fundamental right to exist and flourish.

In a message to the judiciary, Justice Nagarathna, who is in line to be the first woman
Chief Justice of India according to the seniority norm, emphasised that “those
concerned with the rule of law 